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| TEM NO. 18 COURT NO. 5 SECTION I I A

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No.1879/2015

(Arising out of inpugned final judgnment and order dated 01/12/2014

in WP No. 3956/2014 passed by the Hi gh Court of Bonbay)

SANJAY DALM A Petitioner(s)
VERSUS

STATE OF MAHARASHTRA AND ANOTHER Respondent ( s)

Date : 07/05/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MR, JUSTI CE PRAFULLA C. PANT

Kapi| Sibal, Sr. Adv.
Raj Bahadur Srot, Adv.
N. R Chaudhry, Adv.

Ni pun Mal hotra, Adv.
Adit, Adv.

Mohit D. Ram ACR

For Petitioner(s)

Amit Desai, Sr. Adv.
Arun R Pedneker, Adv.
Anpl B. Karande, Adv.
Ani ruddha P. Mayee, Adv.

For Respondent (s)

R. Basant, Sr. Adv.
Venkita Subramani am Adv.
Kedar Nat h Tripat hy, AOR
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UPON hearing the counsel the Court nmde the follow ng
Signature Not Verified

ORDER
Digitally signed by
Chet an Kumar
Dat e: 2015. 05.09
12:43: 30 I ST
Reason: Criminal mscellaneous petition for inpleadnent is
al | oned.
SLP(Crl.) 1879/ 15
2
This matter was being heard and in course of hearing

M. Anit Desai, |earned senior counsel appearing for the

State of Mahar asht r a, has got i nstructions t hat t he

application preferred under Section 439 of t he Code of

Crimnal Procedure before the | earned Sessions Judge, Minbai,
has been allowed and the petitioner has been admtted to
bai | .

In view of the aforesaid, the issue raised herein
has become academnmi ¢ and hence, we refrain fromanswering the
sane. Needl ess to say, the question of lawraised in this



case i s kept open.

The speci al | eave
accordi ngly.

(Chetan Kumar)
Court Master

petition

st ands di sposed

(H. S. Parasher)
Court Master

of



